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REVIEN APPLICATON NO. 55/9& IN OA. No,1499/93

Bhagwat Prosad & ancthere - - = - =« - = tpplicants '

C/A Sri Setish Dwevedi

Union of India & othérSm = = = « = = = ReSponderﬂ:s

ORDER ___

By Hon'ble Mr, S, Das Gupta _aAM

This applicotion has been filed seeking

revicw of judoment and order deted 27,2,1996 by -which

0/, No,/1499/93 was dismissed.

2.0 The a foresaid QA , was filed jointly by
two arplicénts seeking direction to the ressondents

to re-encace the @énnlicants after entéring their ndmes

in the Live casual labour register <nd to regulsrise

+heir servies in a ccordence with the law in order of

seniority. The Q.ux, was cismissed efter consicering

the rival pleadings of the psarties,

S In the instant review application,certein

facts which were already given in the OA, have been

traversed again @nd it hes been con.enced that none

consideration of certain working cesteim—wericiag

certificates annexed to the O, incicating number of
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that they had worked earlier_;p;@;g_ pad q;v si0n . A;
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days worked by the applicants without any incication
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an error épparent on the face of the record. A
stand has also beén téken that the services ﬁf“
the applicents could not have been dis-engecged P
without goino through the proceedincs envisaged
in the railway servants Discipline and Appeal W

rules. !

4, e have carefully considered vdrious

s .brissions macde in the review applicetion, It is |
- |

settled position of law theat an order already passed

can be reviewed only it is shown thal it suffers

from any error appserent on the face of record s o

s L&‘a\
new fact which is/brought out&could not be brought
out e arlier cespite exercising due diligeénce,

warranting review of the order &lready passed.

5. From the submissions made, we are not
convinced that the applicants have succeeded in
showing that the impugned judgment &nd order suffers
from any error anparent on the face of record, _
Applicants have a.llsc: not brought out any new fact |
which would warrant review of the oxrder already
passed, In case &pplicants «re of the view that
order passed is erraneous on mérit, prop€r COUrse
of action ta to fileg an appeal before an Spplo=
.priate legal forum.
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6, Review applicetion hes no merit and
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the same is accordingly dismissed,
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